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[ 	

Orders of TribUnal 

KSP(VC)/PS(i1) 

This is a trarfered appJJcati 
received f.ror  the Court of the  
Princ1p1 Munif?, 'Ee1aum. The cas 

s called to8ay-but'the applicant i 
not preseneven thouçh notic€. has 
duly teen merved on him. Shri 
devaad •learriid coinel appsars fo. 
the respondents. The tnatteris, the 
for, decfded on.rritb in the absent 
of the applicant. 	 - 

The applicant reU.red on 1.8.82 
as a Cashier.in  the Oftamp, ice of the 
Accounts Officer, MLI 	Bel9aum. 
From 1.4.1981 to the date of his 
retirement he was workinc as Cashier. 
Durinc this psrod he was beirc paid 
a specie].. 	 per month. 
His tlaim 'is that his Ispecial pay 
should have been  increased to Fcs.50/—
from l.4.l82 because the averate 
monthly dihursenent o' cash durinc 
1982-83 exceeded 1ii.l lakh. However, 
we find that, accordin to the rules 
covirninç the sutjcct,l special pay t 
be sanctioned for a pa'ticular finan, 
cial year is linked to; the averace 
monthly disbursements f the 
immediately preceedind financial yea 
and not of that year itself. The 
Controller of Defence ocountr raise 
the special pay for tis post frori 
k.40/— to Fs.50/— from !the financial 
year 1983-84 because the averaçe 
monthly disbursement 4irinc 1932-83 
exceeded k.1 lakh. T1e period 
durinc which the appli4cant was a 
cashier and for which he claims ar 
hither special pay fell ir financial 
year 182-83 (l..l982 tL 1..l83) 
and, therefore, 
special pay admissible to him was to 
he reu12ted by ihe aerace monthly 
disbursement durinc tt1e financial 
year 1981824 -P 

1.10.196.5 



Date 	 Office Notes 	 Ord.rs of Truna 

Thus thfr pp]Jcant's clim that 
his spicial pay should have been 
rçu1atd accordinc to aVLrace, monthly 
dishursem&.nts duririr 1982—B3 itself is 
ot sustainable. In view of this, the 

'plictihn is disrnissd. No orders as 
to the costs. 
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fiG 1ST ER. 

CENTRAL ADMINISTRATIVE TRIBUNPL 
BANGALORE BEt4EH 

• Commercial CompleX(BDA), 
- 	 Ind1ranQar, 

Banyalore - 560 038 

DF I 1R MVIEW APPLICATIO Ne. 12J 
Application No.  

xx 	j pS NQ 3Th 	4Jae Court of Mwastff, 

iu... 	S rurjonma *. Or,! 

- - -Applicant Sri is Shahapurkar 	V$ UfllOfl 01 3MMILat  
ç* 

To 
l 	Sri J.$I Shabapurkar, 

Plot No 30, CtS No 4s42/A; 
Saashiv Nagar, B.Igau 	(Applicant) 

vs. 

2. The Secretary
i  j.ni stry of !nanc, 

GOVt o India 
D.paxt*•nt Defence, South Block, New Delhi..11000l 

3;-  The Controller General of 
Def.fts* Ac coZLtS•  
BK puranip West Block, 
New D.3.hi...l1O022 

4. The 	(Ost) South 
T.ynyaapeth, Madrassu4OOl$ 

Sublect: SENDING COPIES OF ORDER PASSED BY THE BENCH IN BkVIIW APPLIGATICK 

XXC1XX%XNO. l2/$ INANcJ.15$9/R!r) 

Please find enclosed herewith the copy of the Order/ItXX*X1XXZ 

passed by this Tribunal in the above said Application on  

Encl $ as above. 

- 	Copy to:.. 

•••--•r 	 •• 	. 

- 	- 	. 

Sri •. a$MMvo. (For R.spondents) 
Cntral Govtt Standing - 	Comsel-. 

- 



BEFORE. TiE CEThAL ADMINISTRATIVE TRIBUNAL 
BGLO. E BE4Ci-I, a:•3ALOE 

TODAY T-E TYJELH -TOVE-IBER, 1986 

S 	
Th'esent: Hon'ble Mr Justice K:S.PUttaSmY 

	
Vice Chairman 

Hon'ble Mr P.Srinivasan 

REV IE APPLICT ION NO. 12/8 6 
(Original application no. 1589/86) 
(d!sposed of on 1.10.86) 

I.'ernber (A) 

Shriyut Jagannathrao Srinivasrao Shahapurkar, 
age 60.yoars, 0cc. Rocirco Govt. 3ervaflt 
R/o Ploi No. 30, CS No. 4842/A eoashav sar, 
Be1aura 	 .. 	plicent 

Vs 

1. Union of India, the Secretary, 
Dovt. of India, ILii:3try of Finance, 
0aartaant of Defence, Ocuth Block, 

Delhi—hO 021. 

The Controller General of Defence 
Accounts, R.K.Puram, 	ast Block 
NOVJ Dalhi—IIC 022. 

The C.D.A.(0.Rs.) South, Teynyampeth, 
Madras 600 018. 

The Accounts Officer i/c PAO(0.Rs), 
the M.L.I. Canp, Belgaum-590 009. 	.. RespndentS 
(Shri M.Vasudeva 	:ao 	... 	Advocate) 
This application has come up before Court today for 

hacring. 	Member(A) made the fo1lov'ing: 

CiIDER 

In this rOviC! C)11Cz;t1O, the 	applicant v:anta 	us 

to rcvie\ 	our ex 	artc 	order dt. 	1.10.86 in a.Tpliction 

no. 	1589/86. 	In that 	order, 	'::e 	had rc.jactecl the 	clair2 

of the aalicarit for an increased special acy as C shier 

\ of 	50.00 per month 	it 	efec. from 1 4 92 b3cause 

under the rules, 	special pay of Fs. 50.00 could have been 

granted to him only If the average monthly dishurserant 

of cash in the immediately preceding year had exceeded 

Fa. 1.00  lakh and that condition had not been fulfilled. 



.' 

:2: 

S 
The applicant present in person wanted us to 

hear him on the merits of his oric:inal application 

and revicv.' our order after hearing him. VIe have heard 

him fully as also hri. I.Vasudeva Rae, learned counsel 

for the respondents who opposed the claim of the applicant. 

'e are unable to see any merit in the 

corent1ons of cne applicarnc. His claim :0: special pay 

is founded on th order of the Director General Posts a 
Teleguaphs dated 16.5.79 and if he is to be entitlad 

to the increased special pay, the cdaditions sot out in 

the order have to be strictly fulfilled. The said order 

regulating crant of special pay requires that the Head 

of-  Department should certify "on the basis of the previous 

financial year's average the amount of cash disbursed and 

sanction the rate of special pay appropriate to that 

quantum'1. - This implies a clear co:mition that ij1ps 

the monthly disbursement eTas over F:. 1.00 lekh, in 

the irnmeiately precedin financial year, the hi: her rate 

s 	cial cay cannoi oc gra ITC2d. In 	J5 CS CC, the 

applicant's claim i: for a hi I ha: special pay of P. 
1 50.0 1rom 1 4.82, 	 . and the average monthly asbu_seent 

in the immediately preceding financial year was less than 

P. 1.01) lahh. Therfo::e, under the co:id±tions of the 

very order on •hich he bases his claim for soecial pay, his 

claim has to fail. 

- 	
. .. .3/— 



4. 	In the rosult, the review application is 

rejected, io order as to costs. 

'EBEF (A) 

-, t1istr 1/  •" 

J3WflOuAL BENCH 
BANGALORE  


